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RAJYA SABHA 

Thursday, the 4th May, 1995/14th 

Vaisakha 1917 (Saka) 

The House met at eleven of the clock, 

Mr. Chairman in the Chair 

MEMBER SWORN 

Shri Mohan Babu (Andhra Pradesh) 

ORAL ANSWERS TO QUESTIONS 

Task Force for Aquaculture 

*421. MAULANA      OBAIDULLAH 
KHAN AZMI:† 
SHRI SANJAY DALMIA: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have consti- 
tuted a Task Force for Aquaculture; 

(b) if so, what is its composition and 
what are the terms of references thereof; 
and 

(c) the status of this Task Force? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
THE MINISTER OF STATE IN 
DEPTTS. OF ATOMIC ENERGY AND 
SPACE AND MINISTER OF STATE 
IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): A state 
ment with respect to (a), to (c) is laid on 
the Table of the House. 

Statement 
The Department of Biotechnology has 

constituted a Task Force on Aquaculture 
and Marine Biotechnology. The composi- 
tion of the Task Force is: 
Chairman 

1. Dr. S.N. Dwivedi 
Scientist Emeritus 
National Institute of Oceanography 

___ Goa 403 004. ___________  _____ 
† The Question was actually asked on the 
floor of the House by Mauiana Obaidullah 
Khan Azmi. 

Members 

2. Dr. P.V. Dehadrai 
D.D.C. (Fisheries), ICAR 
New Delhi 110 001. 

3. Dr. P. Das 
Director 
National Bureau of Fish Genetic 
Resources (ICAR) 
Luckno#-226 004. 

4. Director 
Central Institute of Freshwater 
Aquaculture (ICAR) 
Bhubaneshwar-751 002. 

5. Director 
Central Marine Fisheries Research 
Institute (ICAR) 
Cochin-682 014. 

6. Dr. M. Sakthivel 
President 
Aquaculture Foundation of India 
Madras-600 041. 

7. Fisheries    Development    Commis- 
sioner, 
Ministry of Agriculture 
New Delhi-110 001. 

8. Dr. P.M. Mathew 
Professor 
Kerala Agricultural University 
Cochin-682 506. 

9. Dr. K.C. Majumdar 
CCMB (CSIR) 
Hyderabad-500 007. 

10. Director 
Central Institute of Fisheries 
Education (ICAR) 
Bombay-400 061. 

11. Dr. S.A.H. Abidi 
Director 
Department of Ocean 
Development 
New Dclhi-110 003. 

12. Dr. Usha Sharma 
Director 
Department  of Science  &  Tech- 
nology 
New Dclh. 
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13. Adviser 
Deptt, of Biotechnology 
New Delhi. 

14. Dr. George John 
Director 
Deptt, of Biotechnology 
New Delhi. 

15. Dr. A.S. Ninewe 
Principal Scientific Officer Deptt, 
of Biotechnology, New Delhi. 

Thft terms of reference include: 
(i) To guide the Department to iden- 

tify the priority areas for Aquacul- 
ture & Marine Biotechnology prog- 
rammes. 

(ii) To review the technical progress as 
well as financial and administrative 
aspects, to suggest the future 
course of action to the project 
leaders for achieving the targets 
laid down by the Committee. 

(iii) To help in generating new projects 
in the emerging areas by way of 
Brain Storming Sessions/Group 
discussions 

(iv) To guide in utilising the research 
findings for commercial exploita- 
tion. 

(v) The CoT.idttee to meet once in 6 
months. Whenever necessary other 
experts v. ill participate as special 
invitees. 

The Task Force was first constituted on 
29.8.90. It was reconstituted on 21.1.94 
for 3 years. Programmes and projects 
supported by the Department are evalu- 
ated, recommended and monitored by 
the Task Force. It also generates new 
activities with the help of experts. 

 † [ ] Transliteration in Arabic Script. 



5       Oral Answers [4 MAY 1995] to Questions       6 
 

 
†[ ] Transliteration in Arabic Script. 
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MR. CHAIRMAN: Actually, you were 
complaining that there is not enough 
money for research. Not that the money 
is being wasted, but enough money is not 
given. That was your complaint. 

MR.   CHAIRMAN:   The   question   is 
about aquaculture. 

Sir, I would request the House that 
the normal... †[ ] Transliteration in Arabic Script.



9       Oral Answers [4 MAY 1995) to Questions       10 

 
SHRIMATI JAYANTHI 

NATARAJAN: Sir, we don't understand 
Hindi. 

MR. CHAIRMAN: Leave it to the 
Minister to speak in whichever language 
he wants. Please go ahead. 

...(Interruptions)... 
MR.  CHAIRMAN:  Please sit down. 

...(Interruptions)... 

 † [ ] Transliteration in Arabic Script.
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 to identify priority areas, to review 

technical progress, to help if there are 
new projects, to guide utilising research 
fundings and to meet once in six months. 

 

 
I wanted to know what they have 

achieved in five years. I have seen the 
guidelines. My first supplementary is, 
what have they achieved in five years. I 
am sure, five years is a long period. What 
work have they done? 

SHRI BHUVNESH CHATURVEDI: 
Sir, I have suggested, and I will repeat 
that a new sea feed has been developed 
within the country because earlier it was 
only being imported. We have developed 
indigenous sea feed. One major aspect of 
the other things is that there are several 
diseases attached to this feed and we are 
able to control them. 

SHRI SANJAY DALMIA: My second 
supplementary ... 

MR. CHAIRMAN: You are not 
allowed to ask the second supplementary. 
Shri Yerra Narayanaswamy. 

SHRI YERRA NARAYANA- 
SWAMY: Sir, is it a fact that most of the 
farmers of aquaculture in the East Coast, 
i.e., the Bay of Bengal lost their crop 
during 1994-95 season due to virus and 
bacterial diseases and lost crores of 
Rupees. How the Government is going to 
help the farmers. 

SHRI BHUVNESH CHATURVEDI: 
Are you asking about the damages to the 
aquaculture or something else? 

DR. ALLADI P. RAJKUMAR: 
Nearly Rs. 400 crores have been lost 
during the recent virus and bacterial 
diseases. Would the Government help 
these farmers? 

SHRI BHUVNESH CHATURVEDI: 
I have no figures just now as to what help 
has been given to them because it relates 
to the West Bengal Government. Still, 
we have taken all measures and we are 
giving them necessary technical advice 
and new feed for fresh aquaculture 
...(Interruptions)... 
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SOME HON. MEMBERS: There is no 
Cabinet Minister.. (Interruptions).. 

MR. CHAIRMAN: Please let the 
question be asked.  ..(Interruptions).. 

SHRI GURUDAS DAS GUPTA: 
There are 16 Cabinet Ministers and no 
Cabinet Minister here! ..(Interruptions).. 

SHRI SATYA PRAKASH 
MALAVIYA: For the last five days we 
have been raising this ..(Interruptions).. 
No, no. ..(Interruptions).. 

SHRI DIGVIJAY SINGH: There are 
five-six Cabinet Ministers belonging to 
this House. But no Minister here! 
..(Interruptions).. 

SHRI GURUDAS DAS GUPTA: The 
entire Cabinet is absent. This was raised 
previoulsy. We understand why the Prime 
Minister is absent. ..(Interruptions).. 

MR. CHAIRMAN: This is no reason 
to interrupt the Question Hour. 
.̂ (Interruptions)..The Prime Ministers' 
absence during the Question Hour is no 
reason. There is an authorised Minister 
who can answer this. Please 
..(Interruptions).. This is no reasons. 
..(Interruptions).. I am sorry. This is not 
a valid point to interrupt the Question 
Hour. There is an authorised Minister 
who can answer. ..(Interruptions*).. 

SHRI DIGVIJAY SINGH: This is not 
the answer. ..(Interruptions). 

« 
SHRI S. JAIPAL REDDY: I think the 

Chair is not able to hear the point of 
submission. ..(Interruptions).. 

MR. CHAIRMAN: Would the others 
please sit down? ..(Interruptions)... 

SHRI S. JAIPAL REDDY: Sir, I am 
not able to here. ..(Interruptions).. Sir, 
our point of submission is 
that... (Interruptions)... 

MR. CHAIRMAN: Will you please sit 
down? 

SHRI S. JAIPAL REDDY: Sir, 
ourpoint of submission is that never in 
the   history   of   this   House   has   the 

Question Hour been conducted without a 
single Cabinet Minister. We understand 
the absence of the Prime Minister. We 
totally agree with you, Sir. But, how can 
anybody explain the total absence of the 
entire Cabinet? Can the business of the 
House be conducted during the Question 
Hour without any Cabinet Minister? 

 
SHRI GURUDAS DAS GUPTA: Sir, 

this has never happened in this House. 
....(Interruptions).. Sir, I draw your 
attention to the fact that this has never 
happened in the House. It is an insult to 
the House when the entire Cabinet has 
been allowed to remain absent during the 
Question Hour in the Rajya Sabha. Sir, 
this cannot be allowed. ..(Interruptions).. 

MR. CHAIRMAN: I have gone 
through the Question and the first three 
Questions are the Prime Minister's 
subjects. (Interruptions) They are not 
with any Cabinet Minister but are with 
the Prime Minister...(Interruptions).. The 
concerned Cabinet Minister can be 
present. ..(Interruptions), .the Prime 
Minister   is   in   charge   of   all   these 
portfolios. 

 
They are taking the House very 

casually.. (Interruptions)... This is 
definitely a wrong thing. 
.(Interruptions)... absolutely wrong. This 
really cannot be done. 

† [ ] Transliteration in Arabic Script. 
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MR. CHAIRMAN: I would like to 
say...(Interruptions)...! am going through 
the first three or four questions and all 
these are not with any Cabinet Minister, 
but are with the Prime Minister. I would 
like to say that whatever the Cabinet 
Minister cannot answer only his deputy 
can answer. 

SHRI SIKANDER BAKHT: Has the 
presence of the Cabinet Minister been 
exempted? ...(Interruptions)... Can his 
Questions be answered...(Interruptions)... 

MR. CHAIRMAN: Please, sit down. 
... (Interruptions)... 

SHRI VAYALAR RAVI: Sir, you 
have rightly pointed that all Questions 
belong to the Prime Minister. Sir, it is 
not correct to say that the Cabinet 
Ministers are absenting themselves from 
answering the Questions. It creates a 
wrong impression (Interruptions). 

MR. CHAIRMAN: I do not know 
whether you can quote any rule that only 
the Cabinet Minister must answer. It is 
the Government...(Interruptions)... It is 
on behalf of the 
Government...(Interruptions)... So, I do 
not think it is beyond the rules. 
..(Interruptions). What you are saying in 
essence is that most of the Questions 
which are now to be answered are to be 
answered by the Prime Minister. 
.. (Interruptions)... 

SYED SIBTEY RAZI: Sir, I have a 
submission...(Interruptions).. Sir, they say 
that there should be a Cabinet Minister. 
Sir, there is a system of duty roster for 
the Ministers. But, during the Question 
Hour, there is no such system of roster 
duty...(Interruptions)... Let me finish. 
During Question Hour the relevant 
Minister or Ministers are present in the 
House. This was the tradition. As you 
rightly say, this Question Hour is 
lotetiy...(Interruptions). So, the Prime 
Minister has already written to you 
(Interruptions) Let me complete. You 
permitted the Minister of state to speak 
in the absence of the Cabinet Minister 
who is present in the House. 

MR. CHAIRMAN: Will you please sit 
down? I have asked Mr. Jaipal Reddy to 
speak. 

SHRI DIGVIJAY SINGH: I say the 
Cabinet Minister is not present in the 
House. There is some prestige. 
(Interruptions)  

 
SHRI S. JAIPAL REDDY: We have 

welcomed the entry of the Leader of the 
House who is also the Cabinet Minister. 

SHRI V. NARAYANASAMY: Is 
there a single ruling where the Cabinet 
Minister has to be present in the House? 
You cannot insist. 

MR. CHAIRMAN: Will you please sit 
down? 

SHRI S. JAIPAL REDDY: Sir, I must 
first apologise that we could not make 
ourselves understood. We could not 
make our point clear.  

 
MR. CHAIRMAN: Please allow the 

Member to speak. 

SHRI SIKANDER BAKHT: It is not 
over. The question was raised on the 
floor of the House. The Leader of the 
House has come. 

SHRI S. JAIPAL REDDY: There is a 
need for the Chairman to give ruling. 
Therefore, I- am raising this point. Sir, 
the point we were trying to make was 
this. In the House the Government must, 
at all times be invariably represented by a 
Cabinet Minister not a particular Cabinet 
Minister, during the Question Hour all 
the more, Sir. We appreciate the point 
that all the questions today happen to be. 
addressed to the Prime Minister. That 
does not mean that other Cabinet 
Ministers are debarred from attending the 
Question Hour. On the contrary, the wel- 
established time-honoured convention is 
that one of the Cabinet Ministers must be 
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present in the House. And it is a matter 
of regret that the Government did not 
take care to see that it is represented by 
a Cabinet Minister. Though I welcome 
the entry of the Home Minister, Sir, I 
want the Chair to give a ruling for all 
time to come. The Government should 
take care in this regard. 

MR. CHAIRMAN: I have to consider 
it, I am afraid I have to look up some 
proceedings or precedents and I will give 
a ruling after that. 

 

MR. CHAIRMAN: Mr. Suresh 
Pachouri. (Interruptions) Please let us not 
flog this issue any more. 

 
MR. CHAIRMAN: There is no more 

discussion on this now. Please sit down. I 
said I will give a ruling later. 
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MR.   CHAIRMAN:   Please   conclude 
your question. 

SHRIMATI     SARALA     MAHESH- 
WARI: Sir, I am going to conclude. 

MR.   CHAIRMAN:   You   ask   your 
question, please. 

SHRIMATI    SARALA     MAHESH- 
WARI: I am finishing. Sir. 

MR.   CHAIRMAN:   If   you   have   a 
point, you please ask your question. 

SHRIMATI SARALA 
MAHESWARI: I am asking. Sir. 

MR. CHAIRMAN: You have asked? 
Please do sit down. 

 

 

SHRIMATI JAYANTHI NATA- 
RAJAN: Sir, I am glad that Sarala 
Maheshwariji has asked about the 
environmental angle, In spite of what the 
Minister has said, the problem is that 
because of widespread aquaculture, in all 
the coastal areas, sea water has entered 
into fresh water aquifers and this has 
caused serious environmental problems to 
the farmers. My question to the hon. 
Minister is this. 

I do not know whether the Task force 
is aware of another serious problem. In 
prawn cultivation in these aquaculture 
farms prawn seeds are very valuable. 
These are very fine and very delicate 
seeds. Young children of about five or six 
years of age are being employed to pick 
up the seeds from the aquaculture farms. 
These seeds cost from 40 paise to one 
rupee per piece. The children are paid 
for each seed that they pick up. They are 
hair-likes seeds. Only children can be 
used for this. There is a widespread 
misuse of child labour in the aquaculture 
farms being reported everyday. I want to 
ask of the Minister whether he is aware 
of it. The children are now complaining 
of back-pain. They are swallowing 
brackish water because they have to put 
their heads under water and search for 
the seeds. They are complaining of back- 
pain. There is a serious health hazard to 
these children. I want to ask of the hon. 
Minister whether the Task Force is aware 
of it, and, if not, whether they will take 
steps to curtail employment of such child 
labour in the aquaculture farms. 

MR. CHAIRMAN: Kindly conclude.
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SHRI BHUVNESH CHATURVEDI: 
Sir, I am quite happy that now most 
relevant and important supplementaries 
are being asked. 

MR. CHAIRMAN: It was a humour. 
Let us have humour in the House.... 
(Interruptions) 

Please, please. Members and Ministers 
always talk this way. Kindly sit down. 

 

 
†[ ] Transliteration in Arabic Script.
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SHRI BHUVNESH CHATURVEDI: I 
am sorry about it. Don't feel like that. 

I do realise the importance of child labour 
in it. The involvement of child labour in it is 
a very serious problem, and the Task Force is 
seized of the matter. The Task force is 
looking into the question as to how far it is 
possible to avoid totally the child labour and 
also to see how far pollution of the water can 
be avoided. These are the very big problems 
before the Task Force. It is looking into 
them. We hope we shall be able to remove 
these two difficulties about child labour and 
about pollution of water. We are constantly 
trying to remove these difficulties. 

† [ ]Transliteration in Arabic Script 
 
 
 
 
 
 
 
 

 
 
 
 

 

Big   Industrial   Houses   in   
Community Development Programmes 

*422.   SHRI   J.S.   RAJU:† 
SHRI  SANJAY DALMIA: 

Will the PRIME MINISTER be pleased to 
state: (a) whether some of the big industrial 
houses have started taking interest in 
community development programmes in  
rural  areas;  and 

(b) if so,  the details thereof? 

 
SHRI SATISH AGARWAL: There is 

no statement available,  Sir. 
SHRI VIREN J. SHAH: Where is the 

statement? 
MR. CHAIRMAN: The written reply 

is there. Please read out the written reply. 

 
SHRI J.S. RAJU: The reply clearly 

shows that the big industries have scant 
regard for community development. Will 
the Government come forward to initiate 
steps to impress upon the industrial houses 
to take care of the rural area development? 

 
 

 
 
† The   question   was   actually   asked   on   
the floor  of the House  by  Shri J.S.   Raju. 

 
  


